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~ MINISTRY OF LAW AND JUSTICE
(Legxslatlve Department) o
- . . New Delhz the 231d Deaember 2009/Pausa2 1931 { S’aka)

The followmg Act of Parllament recelved the assent of the Presrdent on the 22nd

THE WORKMEN S COMPENSATION (AMENDMENT) ACT 2009 R
~ v No. 45 or2009 ‘
: ‘ . [2yy2yndDecemben2009‘.] o ‘

“An Act further to the Workmen’s Compensation Act, 1 923,

; BE itenacted byParli; tin the Slxtleth Year of the Republlc of Indiaas follows:—

1. (1) Thrs Act may be called the Workmen s Compensatlon (Amendment) Act Shortitirl‘e and -

) -commence--
AR , . ment.
(2) It shall come 1nt0 force on such date as the Central Government may, by
notlﬁcatlon mthe Ofﬂclal Gazette appomt S




Amendment
of long title..

' Amendment
~ of preamble.

“Amendment
of section 1. -

.Substitution of -
_references to
certain:
-expressrons by
* certain other
expressrons

Amendment

‘of section 2.

* Amendment
of section 4.
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2. Inthe long title tor the Worl kmen S Compensat1onAct 1923 (heremafter referred to

.as the principal Act), for the word “workmen” the word “employees” shall be- substltuted

3. In the principal Act, in the preamble for the word “workmen” the word

. employees” shall be substltuted

4. Tn section 1 of the pr1nc1pal Act in sub—sect1on 1), for the word “Workmen’s
the word “Employee’ > shall be substrtuted : :

. 5. Throughout the pr1nc1pal Act for the words “workman” and “workmen wherever
they occur, the words “employee” and * employees” shall respect1vely be’ substltuted
and such other consequentlal amendments as the rules of grammar may requ1re shall also
be made :

+ 6:In sect1on 2 of the pr1nc1pal Act, in sub section (1 )—
Q)] aﬂer clause (), the folIow1ng clause shall be 1nserted namely —

“(dd) “employee means a person who is—

' iRa1lways Act, 1989 not permanently employed in any adm1n1strat1ve
d1str1ct or sub- d1v1s1onal ‘'office of a railway and not employed in any.
- such capac1ty as is specrﬁed in Schedule II; or

(zz) (a) a master seaman or other member of the crew of a sh1p, .

b)a captarn or other member of the crew ofan a1rcraft

8 of 1923,

24 of 1989.

(©)a person recru1ted as driver, helper mechan1c cleaner or in

any other capac1ty in connection with a motor vehicle,

(d)a person recrurted for work abroad by a company, -,

‘and who is employed outs1de India'in any such capacity as is spec1ﬁed "

'in Schedule I1 and the ship, aircraft or motor vehicle, or company, as the
- Case may. be, is reg1stered in Ind1a or-

" K (111) employed in any such capacrty as is spec1ﬁed in Schedule 11,
“whether the contract of employment was made before or after the

_ passing of this Act and whether such contract is expressed or implied,

~ oral or in writing; but does' not include. any person work1ng in the

capacity of a member of the Armed Forces of the Union; and any
- reference to any employee who. has been injured shall, where the

- employee is dead 1nclude a reference to his dependants or any of
them;’;

; (1) clause (n) shall be omitted.
7. In section 4 of the pr1nc1pal Act —
(a) in sub sectlon ¢ ),

() in clause (a) for the words’ “e1ghty thousand rupees” the words
- “one lakh and twenty thousand Tupees” shall be substltuted '

(n) in clause (b), for the words “n1nety thousand rupees’’, the. words
“one lakh-and forty thousand rupees” shall be substituted;

(zzz) after clause (b) ‘the following, prov1so shall be 1nserted
namely — .

“Prov1ded that the Central Government may, by not1ﬁcat1on in
the Official Gazette, from tirhe to time, enhance the amount of
~ compensation mentioned in clauses (a) and (b).”;



Sec.1] .

,THEGAZETTE OF INDIA EXTRAORDINARY 3

(zv) after clauge (b), Explanatlon I shall be omitted

(b) after sub section (1A) the follow1ng sub-section shall be 1nserted
"+ namely— : .
‘ “(IB) The' Central Gove1 nment may, by notiﬁcation m theOfﬁcral

Gagzette, specrfy, for the purposes of sub-section (), such monthly wages in
relation to an employee as it may consider necessary.”; :

namely S

' “(2A) The employee shall be re1mbursed the actual medical expenditure
. incurred by him for treatment of i 1njur1es caused during the course of
employment 7, ,

(d) in sub sectlon @DH—

(A) for the words “two thousand and ﬁve hundred rupees” the words :

“not less than five thousand rupees” shall be substituted
(B) the followmg proviso shall be mserted namely:—

“Provided that the Central Government may, by notification in

the Official Gazette, from t1me to time, enhance the amount speciﬁed in:

~this sub-section.”

. 8.'In section 20 of the;prlncrpal Act, in sub-section (1), after the words “appoint

any person”, the words “who is or has been a member of a State Judicial Service for a
period of not less than five years or is or has been fornot less than five years an advocate

- or a pleader or is or has been a Gazetted Officer for not.less than five years having

educational qualifications and experience in personnel management -human resource'

- development and industrial relations™ shall be inserted.

9, “After section 25 of the pr1nc1pal Act the followmg section shall be 1nserted
namely——

“25°A. The Commissioner shall dispose of the matter relating to compensation
-.under this Act within a period of three months from the date of reference and
intimate the decision in respect thereof within the said period to the employee.”.

—

(¢) after sub section (2), the followmg sub- section shall be 1nserted ,

Amendment

of section 20.

Hisertion of

new section
25A. -

Time limit for
‘disposal of

cases relating:

- to compensa-

- tion.

10. In Schedule IIto the pr1nc1pal Act —

(#) for the word, ﬁgures brackets and letter “sect1on 2(1H)(n)”, wherever they -

occur, the word, t"gures brackets and letters “sectlon 2(1)(dd)” shall be
subst1tuted

(i) in item (i), for the words * employed otherwise than in a clerical capacity

- oron arailway”, the words “employed in rallways” shall be substituted;

; ) in item (if), the words ¢ otherw1se than in'a clerical capac1ty” shall b_e
omltted : ‘

" O more persons are so employed” shall be omitted
(v) initem (v), the words “other than clerical work” shall be omitted; -
Gpiniem)— |
~ (a) clause (b) shall be omitted

(b) in clause (c) the words brackets and letter “or sub clause (b)” shall
‘be omrtted .

omltted

(#v) in item (jif), the words ¢ wherem or w1th1n the precmcts whereof twenty

Amendment \
of ‘Schedule
I

(vn) in item (x) the words “otherw1se than in a- clerical capaclty” shall be
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» (vm) in 1tem (xzv) the words ‘otherwise than in a clerical capacity” shall be
omitted; T - , S
" (ix)in 1tem (xvz), the words “in which ‘on any one day of the preceding twel_ve
months more than twenty-five persons.have been employed” shall be omitted;

(%) for item (xW' ii), the following item shall be substituted namely'%

“(xvzu) employed on any estate whlch is mamtalned for the purpose of *
growmg cardamom cmchona coffee rubber or tea; or”

(xz) in item (Mx) the words * otherw1se, than in a clerical capacity” shall be
omltted - - ‘ ‘

(xn) in 1tem @xvi),—

(a) in clause (a) the words “and in which on any one day of the preceding
o twelve months ten or more persons have been so employed” shall be omitted;

" (b)in clause (), the words “in whtch on any one day of the precedmg
twelve months ﬁﬁy of more persons have been so employed” shall be omitted;

(xm) in 1tem (ux), the words otherwise than in a clerical capacity” shall be
. omltted , : '

(xzv) in items- (x/) and (xlz) the words “in whrch on’ any one day of the'
" preceding twelve months more- than twenty ﬁve persons have been emp]oyed”
‘shall be omitted; S ~

(xv). the Explanatzon occurrlng aﬁer item (xlix) at the end shall be omrtted -

T VK. BHASIN,
Secry fo the Govt of India:
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